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“This House resolves that the persons
calling themselves (1) Shri Tarachand C.
Shah, (2) Shri Krishna P. Patil and (3)
Shri Gulabrao R. Deshmukh who threw
some leaflets from the Visitors' Gallery
on the floor of the House at 12.25 p.m.
today and whom the Waich and Ward
Officer took into custody immadiately
have ccmmitted a grave offence snd wre
guilty of the contempt of this House.

This House further resolves that they
be s:ntenced to simple imprisonment gill
6 p.m, on Saturday, the 20th Decem-
ber 1969 and sent to Tihar Jail, Delhi.”

MR. DEPUTY-SPEAKER : The quesiion

“This House resolves that the persons
calling themselves (1) Shri Tarachand C.
Shah, (2) Shri Krishna P. Patil and (3)
Shri Gulabrao R. Deshmukh who threw
some leaflets from the Visitors’ Gallery
on the floor of the House at 12.25 p.m.
todey and whom the Watch and Ward
Officer took inte custody immediately
have committed a grave offence and arc
guilty of the contempt of this House.

This House further resolves that they
be sentenced to simple imprisonment till
6 p.m. on Satiirday, the 20th Decem-
ber, 1969 and sent to Tihar Jail, Delhi.”

The motion was adopted.

14.12 hrs,

BIHAR LAND REFORMS LAWS (REGU-
LATING MINES AND MINERALS
VALIDATING BILL—contd,

SHRIMATI ILA PALCHOUDHURI
(Krishnanagar) : 1 would like to make on¢
point. T want to bring something to the
notice of the House. It is something which
is agitating the minds of the people of
West Bengal. ...

MR. DEPUTY-SPEAKER : We are now
in the minds of the discussion of a Bill.. ..

SHRIMATI TLA PALCHOUDHURI:
I am not talking about bank robbery, but
| huve received telegrams and trunk calls..

- MR, DEPUTY-SPEAKER : It cannot be
raised like that here. Let her do it with a

proper motion.
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SHR'™™MAT! il.a PALCHOUDHUR! -

Luitivators are being kitled in West Beugal

whien paddy 1s harvested and taken home.

In Ludwan and Midnapore and other
pirces, this has happened. . | |

MRE. DEPUTY-SPEAKER: | would
request the hon. Member to do it with a
proper motion,

Now, the hon. Minister.

SHRI JAGANATHA RAO: I am grate-
ful to the hon, Members who took part in
thz dJebate this morning. . ..

ADJOURNMENT OF THE HOUSE—
conid.

ot www fag  (wiewer) @ fewd
MR. DEPUTY-SPEAKER: The hon.

Member may raise his point after the hon.
Minister has firished his speech,

SHRI SHRI CHAND GOYAL (Chandi-
garh) : May I make one submission?....

MR. DEPUTY-SPEAKER: The hon.
Minister has vielded and I have allowed
Shri -Kiker Singh to make a  submission.
I.et him make his submission first,
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SHRI SHRI CHAND GOYAL : Usually,
after the lunch-recess, new subjects are
raised, and in the morniog you were kind
enough to point out that in the midst of the

debate, it would not be desirable and proper
lo raise new issues,

Toduy is a great day, Guru Teg Bahadur
Lizd laid down his life here in Delhi. It was
an act of suprems sacrifice in the history
of Tndia. We adjourned yesterday when all
the Members had come here and today the
attendance in the House is also thin....

MR. DEPUTY-SPEAKER : I think Shri
Kiker Singh is going 10 make the same
<ubmisston. I have allowed him, Let him
first make his submissions, and then I shall
allow the hon, Member, -
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SHRI SHRI CHAND GOYAL : I rise to

support th: motion moved by Shri Kiker
Singh. ...

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHURAMAIAH):
It is not a motion. but a suggestion.

SHR1 SHRI CHAND GOYAL : [ rise to
support the suggestion made by my hon.
friend Shri Kiker Singh that the House be
adjourned.

MR. DEPUTY-SPEAKER: 1 think he
has not made that submission, He has only
made the submission that the House rise in
honour of the memory of Guru Teg Baha-
Jur. He did not make the submission to the
House that the House should adjourn.. ..

SHR] SHRI CHAND GOYAL : I do not
know whether he has bzen able to convey
his request clearly,  His request was for
adjournment of the House.

MR. DEPUTY-SPEAKER: Let me
clarify from Shri Kiker Singh what exactly
his submission was, 1 think his suggestion
was that the House should rise and stand
up in honour of the memory of Guru Teg
Bahadur. Was that his suggestion ?

=Y w17 fag: & =gan § 5 arew
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MR. DEPUTY-SPEAKER : Now, 1 have
undersfood Shri Kiker Singh correctly.
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SHRI SHRI CHAND GOYAL : He has
made a request in his language that the
House should adjourn in memory of Guru
Teg Bahadur. In Indian history, such ex-
amples will be very rare where a person
laid down his life in such a manner, It
has no parallel in history. ...

MR. DEPUTY-SPEAKER : We all know
the very great and glorious part played by
Guru Teg Bahadur in the history of India.
The country knows it. So, the hon, Member
need mot go into that, He has already sup-
ported the motion or suggestion of Shri
Kiker Singh and 1 think that that should
be sufficient.

SHRI RAM CHARAN (Khurja): I also
support the suggestion made by Shri Kiker
Singh,

SHRI SHRI CHAND GOYAL: The
Government and the House should not dis-
criminate bstween the wvarious communi-
ties. ...

MR. DEPUTY-SPEAKER: The hon.
Member has made his submission already.
Everybody knows the great part played by
Guru Teg Bahadur. Let us be business-
like. . ..

SHR1 SHRI CHAND GOYAL: I was
on a different point that we should not dis-
criminate hetween community and commu-
nity, It was in deference to the wishes of
another community that the House adjourn-
ed, even though the festival had already
been celebrated on a holiday earlier. . ..

SHR1 SONAVANE (Pandharpur): 1|
object to the observation of my hon. friend
Shri Shri Chand Goyal that any differen-
liation has been made. . . .

MR. DEPUTY-SPEAKER: The hon
Member may kindly leave it to me.

SHRI SONAVANE : That was a highly
objectionable remark,

MR. DEPUTY-SPEAKER: 1 have
already said that the hon. Member may
leave it to me,

SHRI BUTA SINGH (Rupar): 1 do not
want to base my argument on the remarks
that my predecessor has chosen to make,
because Guru Teg Bahadur does not belong
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1o a community. He belong not to any com-
munity but to the whole of the community.
Guru Teg Bahadur’s sacrifice has no parallel
in history. He had sacrificed his life. if 1
may say so, for the protection of the help-
less people. His was the first. sacrifice in
India which was honoured not only by one
particular community but by the whole of
the community . . . .

MR. DEPUTY-SPEAKER : We all know
the great part played by him. So let not the
hon, Member go into that just now. I think
he is also supporting Shri Kiker Singh.

SHRI BUTA SINGH: 1 support Shri
Kiker Singh's motion and I request that for
the rest of the day the House may be
adjourned.

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : I think there
is no more point in having a discussion
about this. It is now before the House.

SHRI ABDUL GHANI DAR (Gurgaon) :
I only want to sav one word. I admire the
fact that you have appreciated the great
and glorious sacrifice made by Guru Teg
Bahadur, and you have every mind to ad-
journ the House. . .

MR. DEPUTY-SPEAKER: The hon.
Member should not anticipate what I am
going to say.. ..

SHRI ABDUL GHANI DAR: I think
so. Yesterday, the House was adjourned for
a political reason, There was no Td yester-
day. It was only because the resolution on
Shri Jagjivan Ram was coming up and they
wanted to avoid it that they had adjourn-
ed. ...

SHRI SONAVANE: I do not know why
why he is importing politics into that. I
do not know when good sense will prevail
upon him.
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SHRI RAGHURAMAIAH : Government
are no less in their devotion and respect to
the late martyr, There can be no two opi-
mons about that. It is for the Hon, Speaker
and the leaders to mest and decide from
time to time what should be holidays and
what should not be. Government have re-
gard for all communities and for all reli-
gions and for saints in an equal degree.

If that is the wish of hon. Members and
if it is a question of taking part in the pro-
cession, may I say that we may sit till four
o'clock and then adjourn ? That will enable
Members to attend the procession and also
pay their respects to the sentiments express-
ed here, and those who want to take &
procession can do so, This is only a hum-
ble suggestion by me. Hereafter, the Speaker
and the hon. Members. . ..
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SHRI RAGHURAMAIAH: 1 am not
saying no to anything at all, The Govern-

ment is entirely,in the hands of ths House
in this matter. Without showing any dis-
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[Shry Raghuramaiuh )
regard 1o arvbody, I would only suggest this
for the consideration of the House, The
hon. mcmber said there is a procession in
Chandni Chowk at 4 o'clock. The House
may consider  whether it would sit  till
4 oclock. To avoid any misunderstanding
in future, 1 sugeest that the Speaker may
meet the leaders of various parties and
groups and decide what holidays should be
observed by the House. So far as today is
concerned, T am in the hands of the House.

SHRI KANWAR LAL GUPTA :
can take the serse of the House,

You

SHRI RAGHU RAMAIAH : In any case,
it is not an adjournment of the House.

MR. DEPUTY-SPEAKER : The whole
country knows the great part played by
Guru Teg Bahadur. This House also knows
it. As Sardar Bute Singh said, he does not
helong to any one particular community,
but to the whole of India. Today the House
is half way through its business. It is not
an adjournment of the House any more,
but 25 thy Minister of Parliamentary Affairs
has said, if the House is so pleased, to
enable members to participate in the pro-
cession, we may agree to sit till 4 o'clock

s TH AR MAA - g2 AV
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MR. DEPUTY-SPEAKER: For the
future, it would be very good if the leaders
of the various partics and groups and the
hon, Speaker meet and decide as a matter
of policy what is to be done, You don't
expect the House or the Speaker to take
any snap decision on a matter like this. So
far as today is concerned, since the matter
has been raised and the Minister of Parlia-
mentary Affairs has made that suggestion.
it is for the House to decide now.

SHRT KANWAR LAL GUPTA : We may
finish this Bill and then adjourn.

SHRI RANGA (Srikakulam): That is a
very good compromise,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUEKLA): After this.
there is a small Bill for reference to the
Joint Committee, It is abcut the Commis-
sions of Induiry (Amendment) Bill. Tt may

DECEMBER 13, 1969

of the House 236
be passed without discussion because aficr
the Commilice has considered it
come back for our consideration,

SHRI KANWAR LAL GUPTA: If you
want us to adopt it without discussion then
we have no objection.

it wit!

SHRI RAGHU RAMAIAH: May 1
appeal to the  House to pass that motion
alvo without discussion because it is only
for reference to the Joint Committec ?

SHRI SHRI CHAND GOYAL: No,
Sir. Two hours have been allotted for this
Bill. We want to discuss it and make some
suggestions for its improvement.

MR. DEPUTY-SPEAKER : So, the con-
sensus of the House is that we must finish
this Bill, Let us see¢ what happens after that,

SHRI KANWAR LAL GUPTA: That
is not fair. It was a compromise formula
which was presented to you and all of us
agreed 1o that. So, do not make your ruling
vague, In that case. we will demand imme-
diate adjournment of the House. You have
1o appreciate the feclings of the Members

Why do you insist that the other Bill
should be taken up ?
SHRI RAGHU RAMATAH: Sir. as ]

have said, in a matter like this Government
would not like to stand in the way. But this
should not be treated as a precedent. So
far as the future is concerned, I would
suggest that all these matters should be
thought out in advance by the Speaker in
consultation with the leaders of groups and
Tet us have a settled policy, Today, in view
of the fact that it is the martyrdom day
of a Sikh guru, we do not want to stand in
the way. We leave it to the House to take
a decision. Tf the House so desires, we can
adjourn after this Bill is passed.

MR. DEPUTY-SPEAKER : It seems that
the consensus of the House is that the
House will rise immediately after the pass-
ing of this Bill,

14.27 Hrs.

.BIHAR REFORMS LAWS (REGULAT-

ING MINES AND MINERALS) VALT-
DATION BILLS—contd,

SHRI JAGANATHA RAO : Mr. Deputy-
Speaker, I am thankful to the hon. Mem-
bers who have supporied this Bill in the
morning. No point has been made out by
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aiy hon.  Member agamnst the Biil, Hon.
Members have given their whole-hearted
support to the Bill. Most of them spoke
ubout matters which arc extraneous to the
subject-matter of this Bill, most of them
political, Almost every member stressed the
twed for ushering in popular government in
Hihar, 1 am sure the House would not ex-
pect any reply from me on that point.

Some hon.  Members spoke about the
carly implementation of the Bihar Land
Reforms Act. It is true that the Bihar
Land Reforms Act, like Land Reform
Acts ol other States, has to be implement-
ed soon. 1 also feel that the ceiling on
lund put by the various Staty governments
in their enactments should be revised be-
cause of the development of agriculture in
the Siate Sector, But they are all matters
not connected with the Bill,

Oune point made by Shri Ranga and re-
peated by one or two other Members is
that the State Assemblies pass Bills wihout
proper scrutiny by the respective Law De-
partments. In this case, may I submit that
this legislation relating to mines and mine-
rals was adopted by this Housg in 1957 ?
Act 67 of 1957 was passed by this House
inder entry 54 of the Union List under
which Parliament alone has the power to
‘make laws for regulation and aevelopment
of mines. Subject to this law, there is enjry
23 in the State List which gives power to
the State Government to legislate on matters
which fall in the State List. So, there was
no misunderstanding on that,

But the Supreme Court in a writ petition
filed by a party which was aggrieved, has
interpreted the position differently and stated
that once the power of regulation is taken
away by the Union Government under entry
54 of the Union List, all matters connected
therewith should also be legislated by Par-
liament and pot by the State Assembly.
Ihat was the interpretation given by the
Supreme Court, the highest judiciary in the
land and everybody is bound by that. There-
fore, 1 am forced to come to the House
to validate the enactments and rules made
by the Bihar State Assembly and the Bihar
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Government so that pe injusuce, difficulty
or bardship is caused to the State Govern-
ment. Crherwise, they may have to make

refund of the royalties and other sums
collected by them.

It is a simple Bill, Every precaution 1s
taken and every thought is bestowed before
a Bill is brought before Parliament, But
when the Supreme Court gives a different
interpretation of the Constitution, we are all
bound by it. That is the reason why this
Bill has been initiated and we have come
before the House with it.

MR. DEPUTY-SPEAKER : The question
is

“That the Bill to validate certain pro-
visions contained in the Bibar Land Re-
forms Act, 1950, and the Bihar Minor
Mineral Concession Rules, 1964, and ac-
tion taken and things done in connection
therewith be taken into consideration.™

The motion was adopted.

MR. DEPUTY-SPEAKER : The question

is :

“That clause 2, the Schedule, clause 1,
the Epnacting Formula and the Title stand
part of the Bill”

The motion was adopted,

Clause 2, the Schedule, clause 1, the En-
acting Formula and 1he Title were added 1o
the Bill,

SHRI JAGANATH RAO : Sir, I move :
“That the Bill be passed.”
MR. DEPUTY-SPEAKER : The question

is
“That the Bill be passed.”
The maotion was adopred.

14.31 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock vn Monday, December 15,
1969/ Agrahayana 24, 1891 (Saka),



